
  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 106/2021

Sanu,  S/o. Rajendran (A1)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Petchiparai  Police Station,  

Crime No. 15/2021 of Petchiparai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru A.K.E.Appaji, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 323, 506(ii)

IPC.

The case of the prosecution is that  on 27.04.2021 at about 04.00 P.M.

when the informant was in his hotel at Petchiparai Kadambanmodu,  the petitioner

along with other accused  went to the hotel and ordered meal for them, it was refused

by  the  informant  subsequently  the  accused  abused  in  filthy  words  against  the

informant, assaulted him, caused injuries and also threatened the life of him.  Hence

the charge.



 The learned counsel for the petitioner submitted  that the petitioner is an

innocent   and  he  is  unaware  about  the  allegation  stated  in  the  FIR  and due  to

previous motive the false case has been foisted against the petitioner and his friend

and he was not available  at the place of occurrence as alleged in the FIR and the

injured was discharged from the hospital and the   petitioner is ready to abide by any

condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor submitted that  the injured was discharged

was treated as outpatient and the petitioner is having one previous case.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Petchiparai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 117/2021

Krishnan,  S/o. Chellan (A1)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Petchiparai  Police Station,  

Crime No. 16/2021 of Petchiparai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru A.K.E.Appaji, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 324, 506(ii)

IPC and Section 4 of TNPHW Act 2002.

The case of the prosecution is that  on 28.04.2021 at about 06.30 P.M.

when the informant’s daughter was playing in the street, the petitioner abused her

daughter  it was questioned by the informant subsequently the petitioner abused in

filthy words against the informant, assaulted by deadly weapon and threatened the

life of her.  Hence the charge.

 The  learned counsel for the petitioner submitted  that  due to previous



enmity,  this  false  case  has  been  registered  against  him  and  the  petitioner  is  an

innocent  and  he was not available  in the place of occurrence as alleged in the FIR

and the  injured was discharged from the hospital and the  petitioner is ready to abide

by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor submitted that  the injured was discharged

from  hospital  and  he  has  no  serious  objection  to  grant  anticipatory  bail  to  the

petitioner.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior



permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Petchiparai Police Station.
The counsel for the petitioner.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  

           Thursday,  the 13th day of  May, 2021.

    Crl.M.P. No.118/2021

1. Sundar Singh, S/o. Robi (A1)

2.  Rajesh, S/o. Thangam (A2)          .. Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No. 125/2021 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.M.  Sree  Kumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.  Perused the petition.

The petitioners have been charged for the offence u/s 147, 294(b), 323

and 506(i) of IPC.

The case of the prosecution is that on 09.04.2021  at about 5.00 P.M.  the

accused persons abused in filthy words against the  informant, assaulted him with

iron rod, caused injury and  also criminally intimidated him. Hence the charge.  

   The learned counsel for the petitioners submitted that the petitioners are

innocent and they have no way connected with this case and  due to the vengeance

the informant given a false complaint against the petitioners   and no one sustained



injury and a counter case in Cr. No.575/2020 u/s. 294(b), 323, 324 and 506(ii) IPC

was registered against the defacto complainant and the petitioners are ready to abide

by any condition and prayed for anticipatory  bail to the petitioners. 

 The learned Public Prosecutor submitted that the injured was treated as

outpatient and he has no serious objection.

 Considering the nature of the offences alleged to be committed by the

petitioners/Accused 1 and 2  and also  considering the  reply of  the  learned Public

Prosecutor that the injured person has been discharged from the hospital,  this court is

inclined to grant anticipatory bail to the petitioners with conditions.

 In the result in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

          Sd/-S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.1I, Padmanabhapuram.
The  Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  

           Thursday,  the 13th day of  May, 2021.

    Crl.M.P. No.121/2021

1. Santhosh Kumar @ Santhosh  S/o.Vargeesh(A1)

2.  Shinu @ Sheenu S/o. Babu (A2)

3.  Jose  S/o. Yohannan  (A3)

4. Tony @ Doni S/o. P.H.James @ Baby (A4)         .. Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Arumanai Police Station,

Crime No. 147/2021 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  M.P.Girish  Babu,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.  Perused the petition.

The petitioners have been charged for the offence u/s 294(b), 323, 324,

506(ii)  and 379 of IPC.

The case of the prosecution is that on 14.05.2021  the accused persons

restrained the defacto complainant,  abused in  filthy words,  brutally attacked with

deadly weapons,  sustained  injuries and also criminally intimidated him. Hence the

charge.  



   The  learned  counsel  for  the  petitioners  submitted  that  nothing  was

happened as alleged in the FIR and the  petitioners and the defacto complainant are

friends.  There was a complaint against the defacto complainant before the AWPS,

Marthandam which was lodged by the wife of the 1st petitioner on 10.11.2020 and the

police after conducting enquiry and case  case in Cr. No.33/2021 u/s 376 IPC  was

registered against the defacto complainant.  The petitioners are no way connected

with this case and the injured was discharged from the hospital and the petitioners are

ready to abide by any condition and prayed for anticipatory  bail to the petitioners. 

 The  learned  Public  Prosecutor  submitted  that  the  injured  had  been

discharged from the hospital.

 Considering the nature of the offences alleged to be committed by the

petitioners/Accused  1  to  4  and  also  considering  the  reply  of  the  learned  Public

Prosecutor that  the injured person has been discharged from the hospital  and the

petitioners are not a professional offenders,  this court is inclined to grant anticipatory

bail to the petitioners with conditions.

 In the result in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.



2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

          Sd/-S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.1, Kuzhithurai.
The  Sub Inspector of Police, Arumanai Police Station.
The counsel for the petitioners.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  

           Thursday,  the 13th day of  May, 2021.

    Crl.M.P. No.133/2021

1. Sahaya Ajin, S/o.Francis (A1)

2. Remith @ Remith Leo, S/o. Jeyachandrakumar @ Chandran (A2)

3. Livin Rajesh @ Libin, S/o. Rajasundaram (A3)         .. Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No. 161/2021 of Karungal Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.M.Sree  Kumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.  Perused the petition.

The petitioners have been charged for the offence u/s 294(b), 323, 324,

341 and 506(ii) of IPC.

The case of the prosecution is that on 27.04.2021 at about 7.30 P.M. the

accused persons  abused in filthy wards against the informant, assaulted him, caused

injuries and also criminally intimidated him.  Hence the charge.  

   The learned counsel for the petitioners submitted that  the petitioners are

innocent  persons  and  they  have  no  way  connected   with  this  case  and  due  to



vengeance,  the  informant  given  a  false  complaint  against  the  petitioners  and  the

petitioners are ready to abide by any condition and prayed for anticipatory  bail to the

petitioners. 

 The  learned  Public  Prosecutor  submitted  that  the  injured  had  been

discharged from the hospital.

 Considering the nature of the offences alleged to be committed by the

petitioners/Accused  1  to  3  and  also  considering  the  reply  of  the  learned  Public

Prosecutor that the injured person has been discharged from the hospital, this court is

inclined to grant anticipatory bail to the petitioners with conditions.

 In the result in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the followingconditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for



cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

          Sd/-S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Sub Inspector of Police, Karungal  Police Station.
The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.84/2021

Sathiyaraj S/o. Thangaiyan .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Arumanai Police Station,

Crime No.133/2021 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner/accused has been charged for the offence u/s 294(b),  447,

324 and  506(ii) of IPC.

The case of prosecution is that on 23.04.2021 at about 3.00 P.M., the

petitioner  trespassed  into  the  property  of  the  informant  and  caused  injury  to  the

informant's husband by deadly weapon and used filthy language against injured and

criminally intimidated him.   Hence the charge.

The   learned  counsel   for   the   petitioner   stated   in   the  petition   that   the

alleged injured person is the petitioner's own brother and they have family property



disputes   for  many years  and due  to   that  enmity,   this   false  case  has  been  foisted

against the petitioner with an ulterior motive and the petitioner is law abiding senior

citizen and he was not available at the place of occurrence as alleged in the FIR and

the petitioner is innocent and this is the 2nd application and the earlier application in

Crl.M.P. No.2470/2021 was dismissed on 30.04.2021 for the reason that the injured

was  not  discharged   from  the  hospital,   now  the   injured  was  discharged   from  the

hospital   and   the   petitioner   is   ready   to   abide   by   any   condition   and   prayed   for

anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that  the

injured was discharged from hospital.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2.  After  release,   the petitioner shall  also make himself  available before the



respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Kuzhithurai.
The Sub Inspector of Police, Arumanai Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 91/2021

C. Betchel Anto, S/o. Chellathurai (A1)   : Petitioner 

            /Vs./ 

Inspector of Police, 

Thuckalay  Police Station,  

Crime No. 239/2021 of Thuckalay Police Station,  

Rep. by P.P. Nagercoil. : Respondent

This  petition  is  filed  by Advocate  Thiru  J.  Jebamon,  u/s  438 Cr.P.C.

praying to grant anticipatory bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 323, 427 and

506(i) IPC.

The case of the prosecution is that on 02.05.2021 at about 4.00 P.M.,

the  defacto  complainant  who  is  working  as  Thuckalay  Zonal  Deputy  Regional

Development Officer  came to visit  Maruthoorkurichy Zone,  the 1st accused along

with two others came in front of the defacto complainant's bike and suddenly turn the

bike  dangerously.   The  defacto  complainant  asked  about  dangerous  drive  to  the

accused.   Suddenly there was some  quarrel between them and the accused broken

the defacto complainant's helmet and assaulted him by hand and leg and make dumb

wound. Hence the charge.



 The  learned counsel for the petitioner submitted  that the petitioner is

innocent and he never committed any offence as alleged in the FIR.   Due to previous

enmity, this false case has been foisted against him.  The petitioner is ready to abide

by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner damaged the

informant's helmet and the  informant did not take any treatment.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also   considering  the  submission  of  the  learned  Public

Prosecutor that the informant did not take any treatment, this court is inclined to grant

anticipatory bail to the petitioner with  conditions.

In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate  No.I, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No. I, Padmanabhapuram.
The  Inspector of Police, Thuckalay Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 99/2021

1.  S. Rajan,  S/o. Swamynathan (A1)

2. Thankarethinam (Nadachi), W/o Ayiliyam (A3)

3. Kamala, W/o Rajan (A4)                      .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar  Police Station,

Crime No. 162/2021 of Thiruvattar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate R. Pappa, u/s 438 Cr.P.C., praying to

grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s 294(b), 452, 341,

427, 323 and  506(ii)  IPC.

The case of the prosecution is that  on 05.05.2021 at 6.30 A.M.  the

accused  persons  trespassed  into  the  defacto  complainant's  house,  wrongfully

restrained him, abused in filthy language,  assaulted him and  caused injuries and

criminally intimidated him.   Hence the charge. 



 The learned counsel for the petitioners submitted that the petitioners are

innocent and already there was a civil dispute between the defacto complainant and

the 3rd petitioner and a civil suit in OS No. 62/2021 pending before the Additional

District Munsif Court, Padmanabhapuram and a counter case in Crime No.163/2021

was registered against the defacto complainant and five others u/s 147, 341, 323 and

379 IPC and the petitioners are no way connected with this case and they are ready to

abide by any condition and prayed for anticipatory  bail to the petitioners. 

 The learned Public Prosecutor submitted that  the injured was treated as

outpatient  and  the  petitioners  damaged  the  window glass  and  he  has  no  serious

objection.

 Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was treated as outpatient, this court is inclined to grant

anticipatory bail to the petitioners/accused with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions :-

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioners shall also make themselves available before the respondent as

and when required.



3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to  spread of  Covid-19 as  well  as  lock down made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.

 



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 104/2021

1. Ramesh, S/o. Rajagopal 

2. P. Mohan, S/o. Paulraj

3. M. Babu Hussaian,  S/o. Mohamed Yusuf

4. S. Sabeer S/o. Shaul Hameed

5. R. Iyyappan S/o. Raja         .. Petitioners

             /Vs./ 
Sub Inspector of Police, 

Kottar Police Station,

Crime No. 198/2021 of Kottar  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.

The petitioners/accused have been charged for the offences u/s 147, 148,

323, 294(b), 324  and 506(ii) of IPC @ 147, 148, 323, 294(b), 324, 307 and 506(ii) of

IPC.

The case of prosecution is that on 05.04.2021 at about 10.00 P.M.  while

the informant was standing nearby his rice godown at Beach Road, five unknown

persons waylaid the informant, his son and two other workers, abused them in filthy



words  and  thereby  physically  assaulted  the  informant  and  criminally  intimidated

them.  Hence the charge.

 The learned counsel for the petitioners submitted in the petition that the

petitioners  are  innocent  and nothing has happened as alleged in  the FIR and the

petitioners are no way connected with this case and the name of the petitioners are

not found in the FIR and this is the 4th   anticipatory bail application and the earlier

anticipatory bail applications in Crl.M.P.No.2120/2021 and 2376/2021were dismissed

on 16.04.2021 and 26.04.2021  respectively and the petition in Crl. M.P. No.28/2021

was dismissed on 06.05.2021 by the Hon'ble Vacation Sessions Judge even though

the  injured  has  been  discharged  from  the  hospital  and  now  the  change  of

circumstances is that the injured has been discharged from the hospital on 12.04.2021

itself  and the  investigation  is  over  and the petitioners  are  ready to abide by any

condition and prayed for anticipatory bail to the petitioners. 

The learned Public  Prosecutor  opposed the application and submitted

that totally there are 5 accused and no one was arrested so far and all are absconding

and the investigation is in premature stage.  

   Considering the grievous nature of the offences alleged to be committed

by the petitioners/accused and also considering the  objection of the learned Public

Prosecutor that no one was arrested so far and all the accused are still absconding

and  the  investigation  is  in  premature  stage, this  court  is  not  inclined  to  grant

anticipatory  bail  to  the  petitioners/accused  at  this  stage.    Hence  this  petition  is

dismissed.



   In the result, this petition is dismissed. 

 Pronounced by me in open court this the 13th day of May, 2021.

    Sd/-  S. Arulmurugan,  
          Vacation Sessions Judge.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 105/2021

1.  Albin Raj,  S/o. Thangamani(A1)

2. Sobanet Rani, W/o Sujin (A2)                      .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Kulasekharam  Police Station,

Crime No. 116/2021 of Kulasekharam Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru  A.Salin, u/s 438 Cr.P.C., praying

to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s 294(b), 342, 324,

506(ii) of IPC and Section 4 of Tamil Nadu prohibition of Harassment of Women Act

1998.

The case of the prosecution is that  the 1st accused who is the brother in

law of the defacto complainant and the 2nd accused who is non other than the wife of

the defacto complainant abused the defacto complainant and assaulted him and his

sister and threatened him.     Hence the charge. 



 The  learned  counsel  for  the  petitioners  submitted  that  the  defacto

complainant has totally failed to maintain his wife, the 2nd accused and her child and

he is in illegitimate relationship with several women and never even visits his wife or

child and he is  a  chronic  drunkard and the petitioners  are  innocent  and they are

falsely implicated in this case and the accused has not indulged in or is not associated

in any of the acts as alleged in the complaint and nothing of the allegations stated in

the FIR happened  but it is only a fragment of imagination filed only to harass the

accused and the complaint is ill  motivated and vague and the petitioners  are ready to

abide by any condition and prayed for anticipatory  bail to the petitioners. 

 The  learned  Public  Prosecutor  submitted  that  the  weapon  used  is

vettukathi  and the defacto complainant sustained head injury and the injured was

discharged from hospital.

 Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that  the injured was discharged from hospital,  this court is  inclined to

grant anticipatory bail to the petitioners/accused with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions :-

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.



2. The petitioners shall also make themselves available before the respondent as

and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to  spread of  Covid-19 as  well  as  lock down made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Kulasekharam Police Station.
The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 119/2021

1.  Ahil @ Akil Jim Steve,  S/o. Janalkumar @ Baby (A1)

2.  Jagatheesh, S/o Valsalam (A2)

3. Sujin  S/o. Amose @ Amoserajan (A3)

4. Sunil Kumar S/o. Christhudhas @ Pachan (A5)                     .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar  Police Station,

Crime No. 155/2021 of Thiruvattar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru. R.Ariharan,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Heard both sides.

The petitioners  have been charged for  the offence u/s  147,  148,  452,

294(b), 323, 324,  506(ii) of IPC and Section 4 of  T.N.P.H.W. Act, 2002.

The case of the prosecution is that  on 03.05.2021 at about 3.00 P.M. the

accused persons trespassed into the house of one Russeslraj  and created problem

with the wife of Russelraj who is residing next to the informant and the informant and



his wife questioned the act of accused, the accused persons abused the informant and

his wife in filthy words,  caused injury and also criminally intimidated them. Hence

the charge. 

 The learned counsel for the petitioners submitted that the petitioners are

innocent  and they are  falsely implicated in this  case and  a  counter  case in  Cr.

No.156/2021   U/s.  294(b),  323,  324  and  506(ii)  IPC  was  registered  against  the

informant and the petitioners  are ready to abide by any condition and prayed for

anticipatory  bail to the petitioners. 

 The learned Public Prosecutor submitted that  the injured was discharged

from hospital and the accused pulled the saree of the defacto complainant.

 Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that  the injured was discharged from hospital,  this court is  inclined to

grant anticipatory bail to the petitioners/accused with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions :-

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioners shall also make themselves available before the respondent as

and when required.



3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to  spread of  Covid-19 as  well  as  lock down made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.74/2021 

Mahesh S/o. Pichai ..Petitioner 

             /Vs./ 

Inspector of Police, 

Rajakkamangalam Police Station,

Crime No.123/2021 of Rajakkamangalam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru E. Sivaraman, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  341  and 506(i) of

IPC and Section 4 of TNPHW Act, 2002.

The case of the prosecution is that on 02.05.2021 at about 7.15 P.M. at

Kannakurichi Nadvoor, the petitioner  restrained the defacto complainant by using

filthy words and  threatened her.   Hence the charge.

 The learned counsel for the petitioner submitted that as per prosecution,

the petitioner had not visited the place of occurrence as alleged in the FIR and the

allegations made by the complainant are false and the petitioner is innocent he has



not done any acts as stated in the FIR and he has been falsely implicated in this case

and he has no previous criminal antecedents and the petitioner is ready to abide by

any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner restrained the

defacto complainant using filthy language.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to the defacto

complainant,  this court is  inclined to grant anticipatory bail  to the petitioner with

conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate,  Additional Mahila Court, Nagercoil subject to the

following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.76/2021 

Selvaraj S/o. Ganesan(A1) ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam Police Station,

Crime No.129/2021 of Rajakkamangalam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V. Sabapathi, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  341,  294(b), 323,

324 and 506(i) of IPC.

The case of the prosecution is that on 08.05.2021 at about 2.30 P.M.,

when the defacto complainant was proceeding to his house, the petitioner along with

one another wrongfully restrained him and abused him in filthy words and assaulted

him with hand on his head and shoulder and threatened him by showing weapon.

Hence the charge.

 The learned counsel  for  the petitioner  stated  that  no such occurrence



happened as alleged in the FIR and the defacto complainant was discharged from the

hospital  on  the  same  day  and  investigation  of  the  case  is  almost  over  and  the

petitioner is innocent of the offences alleged against him and  the petitioner is poor

coolie worker and he is ready to abide by any condition and prayed for anticipatory

bail to the petitioner. 

 The learned Public Prosecutor submitted that the weapon used is Aruval

and  the  injured  sustained  head  injury  and  the  injured  was  discharged  from  the

hospital. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other order.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.94/2021 

Selin S/o. Chellan (A3) ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.279/2019 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru C. Rahim Raja Singh, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 147, 294(b), 307, 323

and 506(i) of IPC.

The case of  the prosecution is that on 25.08.2019 at about 8.30 P.M.

while the injured was in his house, through the mobile phone invitation, injured went

to  the  place  in  which  all  the  accused  consuming  alcohol  and  the  injured  also

participated the party and during consuming alcohol, a quarrel arose between all the

accused and all the accused assaulted the injured with hands and stick and pushed

him in the channel  and  threatened him.   Hence the charge.



 The  learned  counsel  for  the  petitioner  submitted  that  the  complaint

preferred by the defacto complainant is false and she is the mother of injured and  the

occurrence date is 25.08.20219, but the defacto complainant admitted the injured in

the hospital on 28.08.2019 at Padmanabhapuram Government Hospital and the FIR

was registered with a delay of 4 days and in the FIR actural occurrence place is not

mentioned and the victim fell  into the channel  and sustained injuries  and all  the

accused and the injured are friends and the injured victim was discharged from the

hospital  during  the  year  2019  and  the  investigation  also  completed  and  the  co-

accused/A2  was  released  on  bail  by  the  Hon'ble  High  Court  in  Crl.OP

No.14179/2019,  dated  09.10.2019  and  the  petitioner  is  ready  to  abide  by  any

condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner is A3 and it is

2019 matter and the injured was discharged from the hospital and the petitioner and

injured are friends.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the submission of the learned counsel for the

petitioner that the co-accused/A2 was released on bail by the Hon'ble High Court, this

court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-



1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2.  After  release,  the  petitioner  shall  also  make himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.112/2021 

Rejini S/o. Thaveethu (A2) ..Petitioner 

             /Vs./ 

Inspector of Police, 

Boothapandy Police Station,

Crime No.373/2021 of Boothapandy Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate  Thiru K.S.  Palani,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  294(b),  324 and

506(ii) of IPC.

The case of the prosecution is that due to previous enmity between the

defacto  complainant  and  the  petitioner,  on  11.10.2020  at  about  9.45  P.M.,   the

petitioner   abused  the  defacto  complainant  and  assaulted  him  with  stick  and

threatened him.   Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  that  the  petitioner  is

innocent and he never committed any offence as alleged in the FIR and the injured



was discharged from the hospital and he has no previous case and he is ready to abide

by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the injured was discharged

from the hospital. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the



Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other order.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Inspector of Police, Boothapandy Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No. 75/2021

1. Gopalakrishnan S/o. Thangaiyan (A1)

2. Mohan S/o. Thangasamy (A2) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No.206/2021 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru G.S. Ramesh, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s  294(b), 324, 379

and 506(ii) of IPC.

The case  of  the  prosecution  is  that  the  accused attempted to  build  a

Esakkiyamman Kovil near Kovilankulam, which is Government Puramboke land, the

Kakkootuthalai VAO came to the place at about 17.44 P.M. on 20.04.2021 and at that

time the defacto complainant was standing near the accused'  house,  and both the

accused are thinking that the defacto complainant is lodging a complaint, they abused



and assaulted him by using a weapon like iron rod and threatened him and they took

away Rs.1510/- from his pocket and damaged his Aadhaar card.   Hence the charge.

 The  learned  counsel  for  the  petitioners   submitted  that  already  the

petitioners moved anticipatory bail in Crl.M.P. No.2417/2021 and it was allowed on

28.04.2021 and in that application he mentioned the offences u/s 294(b), 324 and

506(i) of IPC instead of offences u/s 294(b), 324, 379 and 506(ii) of IPC  and due to

oversight  the  mistake  was  occurred  and  it  is  neither  wilful  nor  wanton  and  the

petitioner  has  been  falsely  implicated  in  this  case  and  nothing  had  happened  as

alleged in the FIR and the petitioners are innocent and they have not committed any

offence as alleged in the FIR   and the petitioners are  ready to abide by any condition

and prayed for bail to the petitioners.

The learned Public Prosecutor submitted that already the petitioners were

granted anticipatory bail.

   Considering the submission of the learned counsel for the petitioners

that the petitioners were  already granted anticipatory bail in Crl.M.P. No.2417/2021,

dated 28.04.2021 and in that application the petitioners mentioned the offences u/s

294(b), 324 and 506(i) of IPC instead of offences u/s 294(b), 324, 379 and 506(ii) of

IPC and also considering the submission of the learned Public Prosecutor, this court

is  inclined to grant anticipatory bail to the petitioners/accused with conditions.

 In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the



satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the  petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

 If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

        Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Eraniel  Police Station.
The counsel for the petitioners.

 



 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No. 79/2021

1. Vaikumadm S/o. Chellam Nadar (A1)

2. Vanitha W/o. Vaikundam (A2) ..Petitioners

             /Vs./ 

Inspector of Police, 

Kottar Police Station,

Crime No.233/2021 of Kottar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Jeyakumar, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s 447, 294(b), 324

506(ii) of IPC.

The case of  the prosecution is that on 02.05.2021 at about 7.15 P.M.

while the accused were constructing a common compound wall between the houses

of  the  accused  and  defacto  complainant,  the  accused  trespassed  into  the  house

premises of the defacto complainant and assaulted him by using mason hand trowel

and used filthy language  and  criminally intimidated him.  Hence the charge.



 The  learned  counsel  for  the  petitioners   submitted  that  the  defacto

complainant is the elder brother of the 1st petitioner/A1 and he resides next to his

house separated by one common compound wall and they have property dispute for

many years and on 02.05.2021 at about 6.30 P.M., when he was trying to demolish

the existing compound wall, the 1st petitioner opposed his attempt and the defacto

complainant assaulted him by bitting on his back and in order to escape from the

clutches  of  law,  he  has  lodged  a  false  complaint  against  the  petitioners  and  the

petitioners are  ready to abide by any condition and prayed for bail to the petitioners.

The learned Public Prosecutor submitted  that the injured was discharged

from the hospital.

   Considering the  nature of the offence alleged to be committed by the

petitioners/A1  and A2 and also considering the submission of the learned Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction   of   Judicial   Magistrate   No.1I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the petitioners shall also make themselves available before the



respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

 Due to spread of Covid-19 as well as lock down made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The  Inspector of Police, Kottar Police Station.
The counsel for the petitioners.

 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No. 80/2021

1. Sarath Kumar S/o. Sasi Kumar @ Sasi Kumaran (A1)

2. Sasi Kumar @ Sasi Kumaran S/o. Madhavanpillai (A2)

3. Usha W/o. Sasi Kumar @ Sasi Kumaran ..Petitioners

             /Vs./ 

Inspector of Police, 

All Women Police Station, Marthandam,

No FIR.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

 The  learned  counsel  for  the  petitioners   submitted  that  the  defacto

complainant  lodged  a  complainant  alleging  that  the  1st petitioner  had  loved  the

defacto complainant and gave assurance that he will marry her and pledged the gold

jewels  of  the defacto complainant  in bank and now he refused to  marry her  and

refused to redeem the jewels.   The real fact is that the defacto complainant and 1 st

accused are neighbours and the defacto complainant is a married woman having two



children and she approached the 1st petitioner/A1 for help stating that her husband is

in financial crisis and out of that she had pledged several jewels in banks and she

asked Rs.5 lakhs loan to redeem the jewels and at the time of redeeming jewels, the

informant said that “it is your money, hence I am repledging in your name” and the 1st

petitioner innocently agreed and on 29.03.2021 , the 1st petitioner demanded to return

of  Rs.  5  lakhs,  but  the  informant  adjourned  by  giving  one  or  other  reasons.

Thereafter he came to know that the informant and her husband jointly colluded with

an intention to cheat the 1st petitioner kept the jewels in his name with an intention to

extract more money and gave a false complaint on 03.05.2021.   On 03.05.2021, the

Sub Inspector of Police, called the 1st petitioner in the name of enquiry and forced to

write a letter in white paper as if he had borrowed jewels from the informant and

obtained two signatures in another two white papers and on 04.05.2021 at about 6.05

P.M. to 7.00 P.M.,  the Sub Inspector  of  Police made several  phone call  by using

arrogant  words  against  him  and  the  advocate  without  having  any  basic  dignity

threatened  the  1st petitioner  that  she  will  implicate  his  family  members.    The

petitioners are innocent of the allegations made against them in the complaint  and

they are in no way connected with the alleged occurrence  and the petitioners are

ready to abide by any condition and prayed for bail to the petitioners.

The learned Public  Prosecutor  opposed the application and submitted

that no FIR has been registered and petition is pending.  A1 is having illegal contact

with the defacto complainant and the defacto complainant is a married women and

now he is threatening the defacto complainant.

   Considering the nature of the offence alleged to be committed by the



petitioners/accused  and  also  considering  the  objection  of  the  learned  Public

Prosecutor that the A1 is having illegal contact with the defacto complainant who is a

married woman  and also considering the fact that the petitioners 2 and 3/A2 and A3

are the parents of the 1st petitioner/A1, this court is inclined to grant anticipatory bail

to the petitioners 2 and 3/A2 and A3 with conditions and the petition is dismissed

against the 1st petitioner/A1.  

 In the result, in the event of arrest or on their appearing before the court

concerned the petitioners 2 and 3 are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate No.1, Kuzhithurai subject to the following

conditions :

1. The   petitioners   2   and   3  along  with  sureties  shall  appear  before  the  court

concerned through video conferencing within 30 days from today without fail.

2.   After release,  the petitioners 2 and 3 shall  also make themselves available

before the respondent as  and when required.

3. The petitioners 2 and 3 shall not tamper with the witnesses or in any manner

interfere with or put obstacle to the  smooth progress of investigation.

4. The petitioners 2 and 3 shall not leave the jurisdictional police limit without

prior permission.

This order will be applicable only with regard to this case only, not applicable

to any other case.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

 Due to spread of Covid-19 as well as lock down made by the State

Government, there is no other condition.

and accordingly this petition is partly allowed.

Pronounced by me in open court this the 13th  day of  May, 2021.

        
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The  Inspector of Police, All Women Police Station, Marthandam.
The counsel for the petitioners.

 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.86/2021

1. Babith S/o. Lawrance (A1)

2. Rijo @ Arockia Rijo S/o. Raydhas @ Raj Dhas (A2)

3. Libin @ Sahaya Vijin S/o. Kennady @ John Kennedy (A3)

4. Sumith @ Sahaya Sumith S/o. Antony @ Sahaya Rubis (A4)

5. Shaviyo @ Arul Savio S/o. Valanarasu (A5) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Vellichanthai Police Station,

Crime No.74/2021 of Vellichanthai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Paul Raj,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s  147, 148, 447,

294(b),  427,  323,  324   and  506(ii)  of  IPC  and  Section  4  of  TN  Prohibition  of

Harassment of Women Act, 2002.

The case of the prosecution is that on 27.04.2021 at about 9.00 P.M., at



Pillaithoppu, when the defacto complainant and his family members were talking

outside of their house, the petitioners unlawfully assembled together and used filthy

words  against  the  defacto  complainant  and  his  son  and  assaulted  and  criminally

intimidated them.   Hence the charge.

 The learned counsel for the petitioners  submitted that the case has been

falsely registered against the respondent police against the petitioners  on the basis of

complaint  given  by  the  defacto  complainant  due  to  previous  enmity  and  the

petitioners are  ready to abide by any condition and prayed for bail to the petitioners.

The learned Public Prosecutor submitted  that the petitioners are A1 to

A5 and the injured was discharged and the petitioners damaged the window glass

worth Rs.20,000/-.

    Considering the  nature of the offence alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person was discharged from the hospital, this court is inclined to grant

anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the petitioners shall also make themselves available before the



respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Vellichanthai Police Station.
The counsel for the petitioners.

 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No. 92/2021

1. S. Rajesh S/o. Sasitharan (A1)

2. Jebin Kingston Raj S/o. Packiaraj (A2) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Kottar Police Station,

Crime No.226/2021 of Kottar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru D. Xavier Jaya Sathish, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s 294(b), 323, 324

506(ii) of IPC.

The case of the prosecution is that the informant is working as a driver in

108 Ambulance service at Aralvoimozhi division and on 26.04.2021 at about 6.00

P.M., the informant brought the ambulance vehicle for inspection to the campus of

Government Ayurveda Hospital at Kottar as per the instruction of the accused 1 to 3

who are  working as higher officials  in 108 Ambulance service and when the A1



inspected  the ambulance and found that  the footrest  was damaged and asked the

informant to submit explanation and he did not accept his explanation and started to

abuse him in filthy word and took an iron rod and assaulted him on his head and  the

accused 2 and 3 assaulted him with hand on his chest and threatened him.   Hence the

charge.

 The  learned  counsel  for  the  petitioners  submitted  that  nothing  had

happened as alleged in the FIR and this case has been purposely foisted against the

petitioners and they have been falsely implicated in this case as an accused and the

petitioners are innocent and they never committed any offences as alleged in the FIR

and the counter case in crime No.225/2021 has been registered against the informant

and there is no overt act attributed against the petitioners and no offences are made

out as alleged in the FIR and  and the petitioners are  ready to abide by any condition

and prayed for bail to the petitioners.

The learned Public Prosecutor submitted  that the injured was discharged

from the hospital.

   Considering the nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioners/accused with conditions.

 In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the



satisfaction   of   Judicial   Magistrate   No.II,   Nagercoil   subject   to   the   following

conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the  petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Kottar Police Station.
The counsel for the petitioners.



 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.102/2021 

1. Kristhuraj S/o. Thomas (A2)

2. Hari Kumar S/o. Chellappanpillai (A3)

3. Shiyo Bless S/o. Sasi Lawrence (A4) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Kanyakumari Police Station,

Crime No.148/2021 of Kanyakumari Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s  294(b), 323, 324

and 506(i) of IPC.

The case of the prosecution is that on 04.04.2021 at about 4.10 P.M.,the

petitioners and another one accused used filthy words against the defacto complainant

and assaulted and criminally intimidated him.   Hence the charge.

 The learned counsel for the petitioners  submitted that the petitioners are



innocent of the offences alleged against  them in the FIR and they are in no way

connected with the alleged occurrence  and the petitioners are  ready to abide by any

condition and prayed for bail to the petitioners.

The learned Public Prosecutor submitted  that the injured was discharged

from the hospital.

    Considering the  nature of the offence alleged to be committed by the

petitioners/A2  to  A4  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that  the injured person was discharged from the hospital,  this court  is

inclined to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction   of   Judicial   Magistrate   No.I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the  petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Kanyakumari Police Station.
The counsel for the petitioners.

 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.103/2021 

1. Victor Jose S/o. Panipichai (A1)

2. Sahaya Nirmala @ Nirmala W/o. Victor Jose (A2) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Vellichanthai Police Station,

Crime No.77/2021 of Vellichanthai  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  G.  Lakshmikanth,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

  ORDER 

Heard both sides.

The petitioners have been charged for the offence u/s 448, 294(b), 323,

and 506(i) of IPC r/w Section 4 of Tamil Nadu Prohibition of Harassment of women

Act, 2002.

 The learned counsel for the petitioners submitted that the petitioners are

husband and wife and the defacto complainant and his family have agreed to vacate

the premises by the end of April  2021, but contrary to the promise they failed to

vacate the premises fearing that their  act will alienate them from the village elders



they have chosen to lodge a false complaint and the  petitioners are innocent of the

offences alleged against them and they never indulged in any act as alleged by the

defacto complainant and the petitioners are  ready to abide by any condition and

prayed for bail to the petitioners.

The learned Public Prosecutor submitted  that the injured was discharged

from the hospital.

    Considering the  nature of the offence alleged to be committed by the

petitioners/A1 and A2 and also  considering the  submission of  the learned Public

Prosecutor that  the injured person was discharged from the hospital,  this court  is

inclined to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered  to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing within 30 days from today without fail.

2.  After release, the  petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.



 If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid-19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Vellichanthai Police Station.
The counsel for the petitioners.

 

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No.   77/2021

Anto Stalin,  S/o.  Alphonse  (A1)         .. Petitioner

             /Vs./ 

Inspector of Police, 

All Women Police Station, Colachel,

Crime No.13/2021 of All Women Police Station, Colachel,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  S.  Gireesa  Prasad,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER

Heard both sides.

The petitioner has been charged for the offence u/s. 498(A), 406,  294(b),

and 506(i) IPC and Section 4, 6 of Dowry Prohibition Act, 1961.

  The learned counsel for the petitioner submitted that the  petitioner is

innocent and  the allegations made against the petitioner in the FIR are false. There is

no specific overt act  against  the petitioner and he never demanded any dowry or

received any dowry from the defacto complainant  or her relatives.  The petitioner

and the defacto complainant never lived in a same roof for even a single day and the

allegations made against the  petitioner are absurd.  The co-accused A3 to A6 were

already  granted  anticipatory  bail  by  this  court  on  22.04.2021  in  Crl.M.P.



No.2207/2021  and he has been falsely implicated in this case and the petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner is A1 and he

is the husband of the defacto complainant.  Already the co-accused A3 to A6 were

granted interim anticipatory bail and also considering the relationship between the

parties this matter may be referred to mediation.

   Considering the  nature of the offences alleged to be committed by the

petitioner/A1 and also considering the fact that the petitioner is the husband of the

defacto complainant and there is a matrimonial dispute between the petitioner and the

defacto complainant and also considering the reply of the learned Public Prosecutor

that the matter may be referred to mediation, this court is inclined to grant interim

anticipatory bail to the petitioner  till 14.06.2021 with  conditions.

In the result in the event of arrest or on his appearing before the court

concerned the petitioner is ordered to be enlarged on  interim anticipatory bail on his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing on or before 28.05.2021 from today without fail.

2.  The petitioner shall also make himself available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the  Sessions  Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

   Due  to  spread  of  Covid-19  as  well  as  lock  down  made  by  the  State

Government, there is no other condition.

The petitioner and the defacto complainant are directed to appear before

the Mediation Centre, Nagercoil on 01.06.2021 at 11.00 A.M. and other subsequent

dates fixed by the Mediators  for mediation.

Call on 14.06.2021.

Pronounced by me in open court this the 13th  day of May, 2021.
   

              Sd/ S. Arulmurugan,    
     Vacation Sessions Judge. 

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, All Women Police Station, Colachel.
The Mediation Centre,  Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No.   109/2021

1. T.J. Reni Pravin Joy,  S/o.  A. Thason

2. Dhasan, S/o Anthony Pillai

3. Denvar, S/o Dhasan

4. Raisha, S/o Dhasan         .. Petitioners

             /Vs./ 

Sub Inspector of Police, 

All Women Police Station, Nagercoil,

Crime No.15/2021 of All Women Police Station, Nagercoil,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Ananth Chellaqram, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER

Heard both sides.

The petitioners have been charged for the offence u/s. 498(A), 406  IPC

and Section 5 and  6 of  Dowry Prohibition Act and u/s 66 (C) & 66 (D) of  the

Information Technology Act 2000.

  The learned counsel for the petitioner submitted that the defacto 



complainant's  daughter  is  the  wife  of  the  1st  petitioner.   The  informant  and  her

daughter preferred many complaints  before the AWPS and the respondent police

enquired the matter and found no merit in the complaint and FIR was not registered

against  the  accused.   Subsequently  the   defacto  complainant  approached  the

Additional  Mahila  Court,  Nagercoil  and  based  on  the  direction  of  the  Judicial

Magistrate, this case has been registered against the petitioners. The petitioners are

innocent and  they have not committed any offence and A2 and A3 are aged persons

and they are ready to abide by any condition and prayed for anticipatory bail to the

petitioners. 

 The  learned Public  Prosecutor   submitted that  the  1st petitioner  is  the

husband of the defacto complainant's daughter and other petitioners are inlaws and it

is a matrimonial dispute and also considering the relationship between the parties this

matter may be referred to mediation.

   Considering the  nature of the offences alleged to be committed by the

petitioners/Accused and also considering the fact that the 1st petitioner is the husband

of the defacto complainant's daughter and the other petitioners are inlaws and there is

a matrimonial dispute between the petitioner and the defacto complainant and also

considering the reply of the learned Public Prosecutor that the matter may be referred

to mediation, this court is inclined to grant interim anticipatory bail to the petitioner

till 14.06.2021 with  conditions.

In the result in the event of arrest or on their appearing before the court

concerned the petitioners are ordered to be enlarged on  interim anticipatory bail on 



their executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum

to the satisfaction of Judicial Magistrate, Additional Mahila Court, Nagercoil subject

to the following conditions :-

1. The petitioners  along with sureties  shall  appear  before the court  concerned

through video conferencing on or before 28.05.2021 from today without fail.

2.  The petitioners shall also make themselves available before the respondent as

and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the  Sessions  Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

   Due  to  spread  of  Covid-19  as  well  as  lock  down  made  by  the  State

Government, there is no other condition.

The petitioners and the defacto complainant are directed to appear before

the Mediation Centre, Nagercoil on 01.06.2021 at 11.00 A.M. and other subsequent

dates fixed by the Mediators  for mediation.



Call on 14.06.2021.

Pronounced by me in open court this the 13th  day of May, 2021.
   

              Sd/ S. Arulmurugan,    
     Vacation Sessions Judge. 

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, All Women Police Station, Nagercoil.
The Mediation Centre,  Nagercoil.
The counsel for the petitioners.



In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 26/2021

T. Anandh,  S/o. Thangappan (A1)                      .. Petitioner  

             /Vs./ 

Inspector of Police, 

Manavalakurichy  Police Station,

Crime No.62/2021 of Manavalakurichy Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Ashok Padma Raj, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 448, 294(b), 324, 427

and 506(ii) of IPC.

The case of the prosecution is that the accused abused in filthy words

against the informant, assaulted him  with iron rod and damaged his laptop worth

about Rs.75,000/- and also criminally intimidated him . Hence the charge.

 The learned counsel for the petitioner submitted that the petitioner is

innocent of the offences alleged against him and nothing has happened as  alleged in

the FIR and this is the 2nd anticipatory bail petition and the earlier petition in Crl.M.P.



No. 2476/2021 was dismissed by this court on 30.04.2021 on the ground that the

injured was not discharged from the hospital and now the injured was  discharged

from the hospital and the petitioner is ready to abide by any condition and prayed for

anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner attacked the

defacto complainant with iron rod and damaged the informant's Laptop worth about

Rs.75,000/-.  The  injured  was discharged from the hospital.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichy Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 71/2021

Sajith, S/o Sasi  (A4)                   .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,

Crime No. 223/2020 of Marthandam Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru.  G.  Balakrishnan.  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 188, 505(2), 294(b)

of IPC and Section 67A of Information Technology Amendment Act 2008 DNFC.

The case of prosecution is  that on 03.04.2020 at 1.00 P.M. the accused

persons disobeyed the order of the Hon'ble Prime Minister of India and published the

defamatory statement against him through whats app.    Hence the charge.

 The  learned  counsel  for  the  petitioner  submitted  that  nothing  was

happened in the FIR and he has been falsely implicated in this case and all other co-

accused were released on bail and the investigation of the case is almost over and this



is  the 2nd bail  application and the earlier  application in  Crl.M.P.No.  34/2021 was

dismissed by this court on 06.05.2021 and the petitioner is ready to abide by any

condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor  submitted that the  present petitioner is

A4  and  the  petitioner  along  with  other  accused  published  defamatory  statement

against the Prime Minister of India through whats app and the earlier application was

dismissed only on 06.05.2021 and there is no change in circumstances and he has

serious objection. 

Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner that the co-accused A1 and A2 were already released on bail and the case is

of the year 2020, by this time the major portion of the investigation would have been

completed,  this  court  is  inclined  to  grant  anticipatory  bail  to  the  petitioner  with

conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.



3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioner.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.72/2021

Ramaswamy @ Swornappan S/o. Chellappan Pillai                  .. Petitioner  

             /Vs./ 

Inspector of Police, 

Eraniel  Police Station,

Crime No.209/2021 of  Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Paul Raj,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  294(b),  324 and

506(ii) of IPC.

The case of the prosecution is that on 22.04.2021 at about 7.00 P.M.,

while  the  informant  was  standing  in  front  of  Gnarode  Dharmasastha  Koil,   the

petitioner used filthy language against the informant and assaultedt and criminally

intimidated him.   Hence the charge.

 The learned counsel  for  the petitioner submitted that  the petitioner is

innocent and he has not committed any offence and no such case was pending against



the petitioner and the petitioner is ready to abide by any condition and prayed for

anticipatory  bail to the petitioner. 

 The  learned  Public  Prosecutor  submitted  that  the  weapon  used  is

vettukathi and the injured sustained head injury and the injured was discharged from

the hospital. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2.  After  release,  the  petitioner  shall  also  make himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation



of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to  spread  of  Covid-19 as  well  as  lock down made by the  State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Eraniel Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.73/2021

S. Pranav S/o. Sukumar                 .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Nithiravilai  Police Station,

Crime No.75/2021 of  Nithiravilai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 436 of IPC.

The case of the prosecution is that on 03.05.2021 midnight at about 1 .00

A.M.,  the informant and his wife heard a noise and when he came out of the house,

he saw unknown persons throwing kerosene bomb in front of his house.  Hence the

charge.

 The learned counsel  for  the petitioner submitted that  the petitioner is

innocent of the offences alleged against him and no such occurrence took place as

alleged by the prosecution and the accused is hailing from Kerala and the alleged



occurrence is in Tamil Nadu and due to wide spread of pandemic there is a lot of

restrictions in Kerala and nigh curfew was in force, it is unbelievable story foisted

against the innocent person and he never involved in any such occurrence and this

false case has been foisted against the petitioner and the petitioner is ready to abide

by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that the petitioner thrown kerosene bomb in front of the defacto complainant's house

and damaged the portico and it is a recent case and the investigation is in premature

stage.

 Considering the grievous nature of the offences alleged to be committed

by the petitioner/accused and also considering the objection of the learned Public

Prosecutor that the petitioner thrown kerosene bomb and damaged the portico and

the investigation is in premature stage, this court is not inclined to grant anticipatory

bail to the petitioner at this stage.  Hence this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 82/2021

Ayyappan S/o. Mani         .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Suchindrum Police Station,

Crime No.105/2021 of Suchindrum Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Regan  Prabhu,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner/accused has been charged for the offences u/s  294(b)  and

506(i) of IPC @ 174 Cr.P.C.

The case of the prosecution is that the defacto complainant is the mother

of  the  victim  girl  and  the  petitioner  is  the  husband  of  the  victim  and  due  to

matrimonial dispute  between the accused and the victim girl, living separately and

on  14.03.2021  at  about  1.00  P.M.,   the  petitioner  abused  the  filthy  words  and

threatened her life through his cell phone, so the victim girl consumed poison (ginny)

and after she died.



 The  learned counsel   for   the petitioner submitted  that   the petitioner  is

innocent person and no way connected with the alleged offences and   nothing took

place as sated in the FIR and due to matrimonial dispute between the husband and

wife, they are living separately for the past one year and this case has been foisted

against the petitioner with an ulterior motive and the petitioner has two children and

he   is   taking   care   of   the   children   and   this   is   the   2nd  application   and   the   earlier

application in Crl.M.P. No.2375/2021 was dismissed on 28.04.2021 on the ground

that   the   case   has   been   altered   as   174   Cr.P.C.   and   the   preliminary   enquiry   was

conducted   and   the  petitioner   is   ready   to   abide  by   any  condition   and  prayed   for

anticipatory bail to the petitioner. 

The  learned Public  Prosecutor  opposed  the application and submitted

that the deceased is the wife of the petitioner and the petitioner continuously tortured

his wife and the investigation is in premature stage and the earlier  application in

Crl.M.P.  No.2375/2021  was  dismissed  only  on  28.04.2021  and  he  has  serious

objection.

   Considering the grievous nature of the offences alleged to be committed

by the petitioner and also considering the objection of the learned Public Prosecutor

that   the investigation is in premature stage and the earlier application in Crl.M.P.

No.2375/2021   was   dismissed   only   on   28.04.2021   and   there   is   no   change   in

circumstances,   this court is not inclined to grant anticipatory bail to the petitioner at

this stage.  Hence, this petition is dismissed.



  In the result, this petition is dismissed.

  Pronounced by me in open court this the 13th  day of  May, 2021.

          Sd/  S. Arulmurugan,
            Vacation Sessions Judge. 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.83/2021

Pragash @ Jeyaprakash S/o. Bharani @ Palani @ Palanivel (A2) .. Petitioner  

             /Vs./ 

Inspector of Police, 

Thuckalay Police Station,

Crime No.193/2021 of  Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  R.  Dennison  Mani,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  294(b), 323, 324,

341 and 506(ii) of IPC.

The case of the prosecution is that on 31.03.2021 at about 7.00 P.M.,

while the informant and his friend Ajith came in a bike,  the petitioner along with

other accused wrongfully restrained the informant and used filthy language against

him and assaulted him with hand on his  right  cheek and left  eye and criminally

intimidated him.   Hence the charge.

 The learned counsel  for  the petitioner submitted that  the petitioner is



innocent and he has been falsely implicated in this case as an accused and he is a

sickly person and detention will spoil his health and the petitioner is ready to abide by

any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the injured was discharged

from the hospital. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2.  After  release,  the  petitioner  shall  also  make himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Inspector of Police, Thuckalay Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.85/2021

Suresh S/o. Ganapathi                       .. Petitioner  

             /Vs./ 

Inspector of Police, 

Kulasekharam  Police Station,

Crime No.108/2021 of  Kulasekharam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  D.  Caston  Glitus,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  294(b)  and 307 of

IPC.

The case of the prosecution is that on 19.04.2021 at about 10.00 P.M.,

the petitioner was waiting near  Ponmanai  Junction and while the injured and his

friend came near Ponmanai Junction, the petitioner used filthy language against the

injured and hurt him.   Hence the charge.

 The learned counsel for the petitioner submitted that the petitioner lived

with his wife and loving children.  The injured and another was very close friends to



the petitioner.  The injured misused the friendship between him and his wife and due

to some ill motive, the petitioner's wife and children were kidnapped by the injured

and due to that the petitioner has been very much mentally affected and while the

petitioner  saw  the  injured,  he  asked  remedy  to  live  with  his  wife  and  children

peacefully and there took a quarrel between them and the petitioner never hurt the

injured and the injured was discharged from the hospital and this is the 2nd application

and the earlier application in Crl.M.P. No.8/2021 was dismissed on 06.05.2021 and

the petitioner is ready to abide by any condition and prayed for anticipatory  bail to

the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that  the  petitioner  attacked the  informant  with  vettukathi  and weapon  yet  to  be

recovered and the investigation is in premature stage.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the objection of the learned Public Prosecutor

that  the investigation is  in premature stage and also considering the fact  that  the

earlier  petition  was  dismissed  only  on  06.05.2021  and  there  is  no  change  in

circumstances, this court is not inclined to grant anticipatory bail to the petitioner at

this stage and this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan,
              Vacation Sessions Judge.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.87/2021

Vasantha W/o. Sankar .. Petitioner  

             /Vs./ 

Inspector of Police, 

Manavalakurichi Police Station,

Crime No.64/2021 of  Manavalakurichi Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 427,  506(ii)

and 379 of IPC.

The case of the prosecution is that the petitioner has constructed a house

at  Orappanavilai  and  he  has  damaged  the  defacto  complainant's  pathway and on

19.04.2021 at about8.00 P.M., while the defacto complainant enquired about this to

him, the petitioner used filthy language and threatened her.  Hence the charge.

 The learned counsel  for  the petitioner  submitted that  due  to  pathway

dispute, this false has been registered by the respondent police against the petitioner



and actually the petitioner is entitled to the alleged pathway by means of the deed

registered vide document No.1420/2013 of Manavalakurichi Sub Registrar Office and

a civil suit in OS 2/2021 is pending before the Vacation Court, Nagercoil in which the

respondents are the defacto complainant and one Baskaran who is the Sub Inspector

of Manavalakurichi Police Station and now the case was posted for 02.07.2021 and

the petitioner is ready to abide by any condition and prayed for anticipatory  bail to

the petitioner. 

 The learned Public Prosecutor submitted that there is a pathway dispute

between the petitioner and defacto complainant and she took away sand from the

pathway worth about Rs.8,000/-.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to the defacto

complainant,  this court is  inclined to grant anticipatory bail  to the petitioner with

conditions.

 In the result in the event of arrest or on her appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  her

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2.  After  release,  the  petitioner  shall  also  make  herself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere



with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Due to spread of Covid19 as well as the lockdown made by the State

Government, there is no other condition.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Manavalakurichi  Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No.90/2021

Ramesh Kumar S/o. Janardhanan Nair                  .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kaliyakkavilai  Police Station,

Crime No.173/2021 of  Kaliyakkavilai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  K.  Surendra  Nath,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  295(A) and 505(2)

of IPC.

The case of the prosecution is that on 03.05.2021 at about 11.00 P.M.,

the petitioner is a State President of Sivasena party and he posted a message against

the Muslim community in his facebook account.   Hence the charge.

 The learned counsel for the petitioner submitted that the petitioner  has

not committed any offence as alleged in the FIR and he has been falsely implicated in

this  case   and  the  petitioner  never  involved  in  any  type  of  criminal  offences,



whatsoever so far  and  the petitioner is ready to abide by any condition and prayed

for anticipatory  bail to the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that the petitioner posted a message against the Muslim community and the acts of

the petitioner  caused religious  harmony in the public  and it  is  a  recent  case and

investigation is in premature stage.

 Considering the grievous nature of the offences alleged to be committed

by the petitioner/accused and also considering the objection of the learned Public

Prosecutor that the acts of the petitioner caused religious harmony in the public and

the investigation of the case is in premature stage,   this court is not inclined to grant

anticipatory bail to the petitioner and this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the  13th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 101/2021

Manikantan,  S/o. Selvam Asari                      .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kottar  Police Station,

Crime No.239/2021 of Kottar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Athilingam, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 448, 294(b), 323, 387

and 506(ii) of IPC.

The case of  the prosecution is that on 07.05.2021 at  about 7.00 A.M

while the petitioner demanded the borrowed amount from the informant, the accused

abused in filthy words against the informant, assaulted him and snatched the mobile

phone worth of Rs.10,000/- from the informant and also criminally intimidated him .

Hence the charge.

 The learned counsel for the petitioner submitted that the petitioner is

innocent  of  the  offences  alleged  against  him  and  the  informant  borrowed



Rs.1,00,000/- from the petitioner and to avoid the repayment, this false case has been

foisted against the petitioner and a case in SC No.5/2019 alone is pending before the

Principal  Assistant  Sessions Court,  Nagercoil  against  the petitioner and  all  other

cases the petitioner was acquitted and no other cases are pending and the petitioner  is

ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that the petitioner is a rowdy element and he was involved in 15 other criminal cases

including  a  murder  case.   The  defacto  complainant  borrowed  money  from  the

petitioner and on the date of occurrence the petitioner  trespassed into the  defacto

complainant's house, assaulted him and taken away his mobile phone.  It is a recent

case and the investigation of the case is in the premature stage  and he has serious

objection.

 Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the objection of the learned Public Prosecutor

that the petitioner is a rowdy element and he was involved in 15 other criminal cases

including  a  murder  case  and  the  investigation  is  in  the  premature  stage,  hence

considering  the   grievous  nautre  of  the  offence  alleged  to  be  committed  by  the

petitioner/accused,  this  court  is  not  inclined  to  grant  anticipatory  bail  to the

petitioner/accused at this stage. Hence, this petition is dismissed.

 In the result , this petition is dismissed.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.





In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

         Crl.M.P. No. 114/2021

R. Gopala Krishna Prasad,  S/o. Rethnasamy (A2) : Petitioner 

  /Vs./

Inspector of Police, 

Aralvaimozhy  Police Station,  

Crime No. 144/2021 of Aralvaimozhy Police Station,  

Rep. by P.P. Nagercoil. : Respondent

This petition is filed by Advocate Thiru M. Velkumar, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

    ORDER

Heard both sides. Perused the petition.

The petitioner  has been charged for the offence u/s  379 of  IPC. 

The case of the prosecution is that on 25.03.2021at about 10.50 A.M.

while the defacto complainant along with other police officials were on vehicle check

up, at that time a lorry bearing Reg.No. TN31 T 3637 came from Kavalkinaru to

Nagercoil.  When  they  inspected  the  lorry,   they  found  that  the  accused  was  not

obtained any permission or  licence  for  transporting three  unit  of  river  sand.   On



interrogation   it  is  revealed  that   he  was  illegally  transporting  river  sand  from

Thenkasi District  Valliyammal Puram to Thalakulam, Kanyakumari District. Hence

the charge.

The learned counsel for the petitioner submitted that the  petitioner is

innocent and he is the owner of a lorry bearing Reg. No. TN31 T 3637 and he has not

involved  in  any  crime.  The  Lorry  loaded  with  M.sand   getting  valid  pass   for

transporting from Sri  Vinayaga Blue  Metals,  Thenkasi  to  Marthandam.  The Sub

Inspector  of  Police  tore  the  valid  pass  and   the  case  is  falsely  foisted  on  false

information.   The  co-accused  A1  was  already  released  on  bail  by  this  court  on

15.04.2021 in Crl.M.P. No. 2080/2021 and the petitioner is ready to abide by any

condition and prayed for anticipatory  bail to the petitioner. 

The learned Public  Prosecutor  opposed the application and submitted

that the  petitioner was involved in illegal transportation of  2 Units of river sand

without getting any pass. The petitioner is the owner of the vehicle and he is a prime

accused in this case and the investigation is in the premature stage and he has  serious

objection to grant anticipatory bail to the petitioner. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner that the 1st accused was already released on bail by this court on 15.04.2021

in Crl.M.P. No. 2080/2021 and the occurrence had happened on 25.03.2021 and by

this time the major portion of the investigation would have been completed,  this

court is inclined to grant anticipatory bail to the petitioner with conditions.



 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapanhy subject to the following conditions:-

1. The petitioner along with sureties shall appear before the court concerned through

video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere with

or put obstacle to the  smooth progress of investigation.

4.  The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation

of  bail even though bail granted by the Sessions Court as per the ruling of the

Hon'ble Supreme Court reported in P.K.Shaji /Vs./ State of Kerala, (2005) AIR

S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.



To
The Judicial Magistrate,  Boothapandy.
The  Inspector of Police, Aralvaimozhy Police Station.
The counsel for the petitioner.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

Crl.M.P. No. 116/2021

Shibu @ Siva  S/o. Sundar Raj                      .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Puthukadai Police Station,

Crime No.166/2021 of Puthukadai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N.Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 323, 307, 324

and 506(ii) of IPC.

The case of the prosecution is that on 16.04.2021 at about 8.45 P.M. due

to  previous  enmity,  the  accused  abused  in  filthy  words  against  the  informant,

assaulted him and also criminally intimidated him . Hence the charge.

 The learned counsel for the petitioner submitted that the petitioner is

innocent of the offences alleged against him and no such occurrence took place as

alleged by the prosecution and this is the 3rd anticipatory bail petition and the earlier

petitions  in  Crl.M.P.  No.2346/2021  2461/2021  were  dismissed  by  this  court  on



23.04.2021  and  30.04.2021  respectively.   The  injured  was  discharged  from  the

hospital on 22.04.2021 and the petitioner was never involved in any such occurrence

as alleged by the informant and this is a false case foisted against the innocent only

due to previous  enmity and the investigation is almost over and the petitioner  is

ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that it is a case of  307 IPC and the it is a recent case and the investigation of the case

is in the premature stage.  The earlier application was dismissed on 30.04.2021 and

there is no change in circumstances and the custodial interrogation of the petition is

highly essential and he has serious objection.

 Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the objection of the learned Public Prosecutor

that the custodial interrogation of the petitioner is essential and the investigation is in

the premature stage and also the earlier application was dismissed on 23.04.2021 in

Crl.M.P. No. 2346/2021 and there is no change in circumstances, this court is not

inclined to grant anticipatory bail to the petitioner/accused at this stage. Hence, this

petition is dismissed.

 In the result , this petition is dismissed.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  

       Thursday,  the 13th day of  May, 2021.

Crl.M.P. No.120/2021

 Preamdhas @ Preamboss, S/o. Dhas         .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kotticode Police Station,

Crime No. 42/2021 of Kotticode Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.M.Madhan  Lal,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.  

The petitioner has been charged for the offence u/s   452, 324 and 506(ii)

of IPC.

 The  case  of  the  prosecution  is  that  on  01.05.2021at  07.00  

P.M. due to pathway dispute between the informant and the accused,  the accused

trespassed  into  the  informant’s  house,  beaten  up  him  with  iron  rod   and   also

criminally intimidated him. Hence the charge

  The learned counsel for the petitioner submitted that the petitioner  is

quite innocent and he had not done any act as stated in the FIR and  he was falsely

implicated in this case on a false complaint and he is a handicapped person and hewas



unable to move freely and he is  ready to abide by any condition and prayed for

anticipatory  bail to the petitioner. 

 The learned Public Prosecutor submitted that the accused attacked the

informant with iron rod and caused head injury and the injured had been discharged

from the hospital.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering reply of the learned Public Prosecutor that the

injured person has been discharged from the hospital, this court is inclined to grant

anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

      Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Kotticode  Police Station.
The counsel for the petitioner.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  

       Thursday,  the 13th day of  May, 2021.

Crl.M.P. No.122/2021

 Subash, S/o. Iyappan (A4)          .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Manavalakurichi Police Station,

Crime No. 58/2021 of Manavalakurichi Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru   N.S.Arun,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Heard both sides.  

The petitioner has been charged for the offence u/s   147, 148, 294(b),

324, 379 (N.P) and 506(ii) of IPC.

 The case of the prosecution is that  the defacto complainant was working

as a mechanic in Ananth Jay Gas Company of Kattaikadu. On 22.04.2021 at about

10.00 A.M.  while the defacto complainant was on the way to his work  a person who

spoke from a phone number said that the gas stove in his house was repaired  and

asked him to repair the gas stove.  The defacto complainant and his friend  went there

in a Yamaha Ray bike bearing registration No. TN 75 W 3120 while on the way to

Urapanavilai 11 unknown persons in 5 bikes followed them and the person who took



the defacto complainant to Urapanavilai, took the knife which was hidden back and

thrown against the neck of the defacto complainant and caused blood injury in his

right  hand  and  they  all  together  abused  the  defacto  complainant  and  demanded

Rs.50,000/- and grabbed the gold chain of 1 1/2 sovereign from his neck and another

person grabbed the mobile phone  and accused persons  with the help of knife stabbed

in  the  leg  of  the  defacto  complainant  and  caused  injury  and  also  criminally

intimidated him. Hence the charge.

  The learned counsel for the petitioner submitted that the petitioner  is

quite innocent of the offences alleged against him and no such occurrence happened

as  alleged  in  the  FIR  and  due  to  previous  enmity  the  petitioners  was  wrongly

implicated in the case  and  A2 and A3 in the present case has been enlarged in bail

by the  Judicial Magistrate, Eraniel in Crl.M.P.No. 1433/2021 dated 29.04.2021 and

the petitioner is ready to abide by any condition and prayed for anticipatory  bail to

the petitioner. 

 The  learned  Public  Prosecutor  submitted  that  the  injured  had  been

discharged from the hospital and the co-accused were already released on bail.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering reply of the learned Public Prosecutor that the

injured person has been discharged from the hospital and the co-accused were already

released on bail, this court is inclined to grant anticipatory bail to the petitioner with

conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his



executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the 13th day of  May, 2021.

      Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichi  Police Station.
The counsel for the petitioner.



 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 9/2021

Kanakaiyan, S/o. Chellaian Nadar   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,  

Crime No. 198/2021 of Marthandam Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  M.P.  Girish  Babu,  u/s  438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Heard both sides.

The  petitioner  has  been  charged  for  the  offence  u/s  147,  148,  341,

294(b), 323, 324  and  506(ii) IPC.

The case of the prosecution is that due to previous enmity between the

defacto complainant and the accused, on 29.04.2021 at about 5.30 hours the accused

trespassed into the defacto complainant's compound with deadly weapons, brutally

attacked  the  defacto  complainant,  abused  in  filthy  words  against  the  defacto

complainant and his wife, caused injuries and also  criminally intimidated him. Hence

the charge.



 The learned counsel for the petitioner submitted  that no such occurrence

was happened as alleged in the FIR.  The petitioner ans the defacto complainant are

brothers.  Due to enmity between them, this false case has been foisted against the

petitioner and the petitioner has not committed any offence as alleged in the FIR.

The injured was discharged from the hospital and the investigation is almost over

and the petitioner is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner attacked the

injured with vettukathi and caused head injury and the injured was discharged from

hospital.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.



3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

        Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 23/2021

Rajesh,  S/o. Selvan   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Kollencode  Police Station,  

Crime No. 116/2021 of Kollencode Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru T. Jeya Raja Kumar, u/s 438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s 294(b), 323, 427,

506(i) IPC and Section 4 of Women Harassment Act.

The case of the prosecution is that on 04.04.2021 at about 8.00 P.M.  due

to  previous  enmity,  the  accused   abused  in  filthy  words  against  the  informant,

assaulted him, caused injuries and also threatened him.  Hence the charge.

 The  learned counsel  for  the petitioner submitted  that  there is a  long

standing civil dispute between the petitioner  and the informant.  The informant is the

petitioner's brother's wife and the  injured was discharged from the hospital and the



petitioner is ready to abide by any condition and prayed for anticipatory bail to the

petitioner. 

 The learned Public Prosecutor submitted that the petitioner damaged the

plantain tree and the value of damage is Rs.5,000/- and the injured was discharged

from hospital and he has serious objection to grant anticipatory bail to the petitioner.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Kollencode Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 81/2021

Selvakumar, S/o. Nadarajan   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam  Police Station,  

Crime No. 115/2021 of Rajakkamangalam Police Station,  

Rep. by P.P. Nagercoil. : Respondent

This petition is filed by Advocate Thiru A. Raveendran, u/s 438 Cr.P.C.

praying to grant anticipatory bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s 4 of TNPHW Act and

Section  506(ii) IPC.

The case of the prosecution is that on 19.04.2021 at about 4.00 P.M.,

when  the  defacto  complainant  was  standing  in  front  of  her  house,  the  petitioner

teased her  in a ugly manner and and threatened her. Hence the charge.

 The  learned  counsel  for  the  petitioner  submitted   that  the  defacto

complainant is the adjacent house owner's wife and already there was a boundary

wall dispute between the petitioner and the defacto complainant and this false case

has been foisted against him and he is ready to abide by any condition and prayed for



anticipatory  bail to the petitioner. 

 The learned Public  Prosecutor  opposed the application and submitted

that the petitioner teased the defacto complainant by using double meaning words and

he has serious objection to grant anticipatory bail to the petitioner.

Considering the nature of the offences alleged to be committed by the

petitioner/accused and also  considering the contention of the learned counsel for the

petitioner/accused that there was a boundary wall dispute between the petitioner and

the defacto complainant and the other facts and circumstances of the case, this court

is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Additional Mahila Court, Nagercoil subject to the

following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

     Crl.M.P. No. 97/2021

Anto Shelton, S/o. Christian Gunasekar (A1) : Petitioner

         /Vs./ 

Inspector of Police, 

Anjugramam Police Station,  

Crime No. 138/2021 of Anjugramam Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru B. Ganesha Moorthy, u/s 438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Heard both sides.

The petitioner has been charged for the offence u/s  294(b), 324  and

506(ii) IPC.

The case of the prosecution is that due to previous enmity, on 07.05.2021

at about afternoon 12 o' clock,  the accused abused in filthy words, assaulted the

defacto complainant, caused injuries and also  criminally intimidated him. Hence the

charge.

 The  learned counsel for the petitioner submitted  that the petitioner is

innocent and  they have been falsely implicated int  his  case and the injured was



discharged from the hospital and the investigation is almost over  and the petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor submitted that the petitioner assaulted the

informant with knife and the injured was discharged from hospital.

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.III,  Nagercoil  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

through video conferencing within 30 days from today without fail.

2. The petitioner shall also make himself  available before the respondent as  and

when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for



cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

         Due to spread of Covid-19 as well as lock down made by the State Government,

there is no other condition.

Pronounced by me in open court this the  13th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.III, Nagercoil.
The Inspector of Police, Anjugramam  Police Station.
The counsel for the petitioner.


